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® |, CHAMPA DUTTA
W/O-  Biswvanath  Dultta,
D/O- Rasamay  Biswas,

residing at Village- Deganga,
Ambikanagar, Paschimpara,
P.O.- Debalava, P.S.
Deganga, District- North 24
Parganas, Pin Code- 743424,
have changed my name to
CHAMPA BISWAS DUTTA
vide affidavit dated 22-04-
2026 at District & Sessions
Judges Court, Barasat.

® |, Shyamal Kumar Das,
S/O Nirapada Das, R/O
Garkamalpur, Mabhishadal,
Purba Medinipur, WB, have
changed my name from
Shyamal Kumar Das to
Shyamal Das, vide affidavit
dated 08.06.2015

® | old name Md Sahadat

Mondal, S/O late Hatem
Mondal. R/O- Paschim
Narayanpur, P.O-  Arkhali

Amdanga, P.S- Ashoke Nagar,
Dist- North 24 Parganas, Pin-
743221, State West Bengal.
Have Changed My Name
Shall Henceforth be known
as Sahadat Mondal ( New
Name)declared Before the
Notary public Barasat Court
Vide Affidavit No.. 7481 Dated
21.02.2026. Md Sahadat
Mondal ( old name) And
Sahadat Mondal ( new name)
Both are  same identical
person.

® |, Baidyanath Ghosh hereby
declare that my Client Shri
Joydeb Ghosh R/O 4/A,
Jagadish Sarani, Barrackpore,
P.O:- Nonachandanpukur,
P.S:- Titagarh, Pin:-700122.
That his daughter born at
Chittaranjan Seva Sadan
College of OBS, Gynae and
Child Health,Kolkata-700026
on 30/11/1990 and that in his
wife's Discharge Certificate
wrongly recorded as Jaideb
Ghosh. So,he chaged his
name Jaideb Ghosh to Joydeb
Ghosh vide affidavit No 43
before the first Class Judicial
Magistrate at Barrackpore
Court dated on 08/05/2026
hence Joydeb Ghosh and
Jaideb Ghosh both are same
and one identical person. If
anyone has any objections
to this, kindly contact
on ( Baidyanath Ghosh
9874806080) within 7 days of
this Publication.

® |, Sankar Modak S/o
Priyanath Modak, R/o
Kuchni  Pratham Khanda
Dinhata- Cooch Behar
West Bengal-736169, have
changed the name of my
minor daughter Ghilik Modak,
aged 13 years and she shall
hereafter be known as Jhilik
Modak.

® | Md Kutubuddin Mondal
(old name), S/OSahadat
Mondal.R/O- Paschim
Narayanpur, P.O-  Arkhali
Amdanga, P.S- Ashokenagar,
Dist- North 24 Parganas, Pin-
743221, State- West Bengal.
Have chaanged My Name
shall henceforth be known
as Kutubuddin Mondal ( new
name) declared before the
Notary Public Barasat Court
Vide Affidavit no- 7480 dated
21.2.2026.Md Kutubuddin
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dolel d® Canara Bank-A
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REGIONAL OFFICE : KOLKATA - 1l
RECOVERY AND LEGAL SECTION
651, Anandapur, Near Monovikash
Kendra, 2nd Floor, Kolkata - 700 107.

E-AUCTION

DATED
17.06.2026

Motice is hereby given to the effect that properties sescribed herein under, taken possession underthe provisions of Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act. 2002 and Security Intarest [Enforcement) Rules, 2002, will be sold by online through

e-auction as under ;
{ifers are invitad from the intending purchasers for sale of the under mentionad sacured asset on the following Brms & conditicns

YET BT W T

# ol Of Indi Underimieg

I =

dolel &b Canara Bank-A

REGIONAL OFFICE : KOLKATA - it 3N {[1]]

RECOVERY AND LEGAL SECTION
651, Anandapur, Near Monovikash
Kendra, 2nd Floor, Kolkata - 700 107.

DATED

19.06.2026

Motice is hereby given to the effect that properties sescribed herein under, taken possession under the provisions of Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and Security Interest [Enforcement) Rules, 2002, will be sold by online through

e-auction as under ;

CHfers ara invited from the intending purchasars for sala of the undar mentaned secured assat an the foflowing Brms & conditions,

sl A) Name and Address
Mo. of the Secured Creditor

A) Liability
(plus Interest Due)
B) Date of Demand
Motice U/s 13({2)
C) Date of Possession
Motice UWis 13(4)

B} Name and Address
of the Borrower

A)Reserve Price

BIEMD

C)Bid Incrememntal Amount

D} Centact Person Branch
and Regional Office

E) EMD Deposit Account

Details of Properties

5l. A) Mame and Address
Ma. of the Secured Creditor

A) Liability
{plus Interest Dus)
B) Date of Demand
Motice Uis 13(2)
C) Date of Possession
Motice Uls 13(4)

B) Mame and Addrass
af the Barrower

Details of Properties A}Reserve Price

BJEMD

C)Bid Incremental Amount

D} Contact Person Branch
and Reglonal Office

E) EMD Deposijt Account

1. | A} Canara Bank, Kechuadanga Branch
{1752)

A) Rs. 3, BE 968.51
{Blong with further
applicable inleresl and

B} Mr. Animesh Biswas, charges from
Slo. Dilip Kumar Biswas, 14.11.2025)
Mrs. Tamashree Biswas, B) 14.11,2025

Wio. Animesh Biswas
Both are at ; Vil - Anandpally, P.O. - Karsmpur,
P.5. - Kanmpur, DNzl - Nadia, Karimpur, Waest
Bengal, Pin - 741 152,

) 17.01.2026

Smit. Sabita Saha
Ramkrishna Fally, Karmpur, Nadia, Chapra,
Madia, West Bengal, Pin - 741 152

All that piece and parcel of property in the
name of Animesh Biswas (Borrower and
Mortgagor).

EMT of Al that pisce and parcel of Land and
Residantial Building constrected thereon hing and
situated under P35, - Karimpur, Touzi Mo, 1 within
Mouza - 88 Uitampur, Khatian Mo, Sabek 651,
1417, 1302, 087, HAL Khatian Mo 216, LR Khatian
Mo. 5532, compnsing of Dag Mo, RS 468, LR 581
with land of area 1 Decimal and RS Dag Mo, 850,
LR Dag Mo, 1008 with Land of Area 4 Decimal.
The Properly is butted and bounded by ; On
the Morth | By Land of Mrinal Biswas, On the South;
By Mud Foad, On the East ; By Land of Pradip
Biswas, Cin the West : By Land of Dilip Biswas,
{Property under our Constructive Possession)

Al Rs, 24.50 Lakhs
B) Rs. 245 Lakhs
C) Rs. 10,000.00

0O} Contact Person : Branch-in-
Charge, Mob. : 73840 06372 |
E3348 359104

E) EMD amount of Rs. 2.45 Lakh
to be deposited by adding the
amount through e-wallet
available in BAANKNET.COM
(hittps:fbaanknet.com/) portal.

1. | A) Canara Bank, Malatipur Branch (19576} | A) Rs. 2645 310.46
(Along with further
applicable inlanest and

charges fram

B) Bandhu Krishi Bhander,
Proprictor ; Sackat Mandal

Vill - Kendua, Dist - 24 Pgs Morth, Basirhat | 24.02.2026)
West Bengal, Fin - 743 445

B) 27.02.2026
Sackat Mandal,
Slo. Late Matabbar Al Mondal C)07.05.2026

Wil - Kendua, PO, - Chailta, Basirhat Morth
24 Parganas, West Bengal, Pin - 743 445

All that piece and parcel of Property in the
name of Saokat Mandal (Borrower & Mortgagor)

All that plece and parcel of Property Land
measuring 4 Decimal compriszed in RS Dag & LR
Dag Mo, 375 (1 Decirnal) & 376 (3 Decimal) undear
LR Khatian Mo. 875, J.L. No. 66 Iying and siuated
at Mouza - Magatpur, P.5. - Basirhat, Disinct -Morth
24 Parganas within the Local Limits of Chaita
Gram Panchavet, in the name of Sackat Mandal,
The Property is butted and bounded as follows:
On the Morth © By properly of Ajibar Mandal, On
the South | By property of Habibar Mandal, On
the East ; By & feel Mud Road.. On the Wast : By
Canal,

(Property under our Constructive Possession)

A) Rs. 16.70 Lakhs
B) Rs. 1.67 Lakhs
C) Rs. 10,000.00

0¥ Contact Person : Branch-in-
Charge, Mob. : 62922 42842 |
B3349 99104

E} EMD amount of Rs. 1.67 Lakh
to be deposited by adding the
amount through e-wallet
available in BAANKNET.COM
{https./baanknet.coml} portal.

In case ol single bidder, the bidder | purchasar has to bid with an incrementl

L ol it

16.06.2026 till 5.00 P.M.

sale price as stated above, the deposit made by him shall be forfeited.

oulstanding dues are not paed in full,

13. Further detzils avalable an Canara Bank websie www.canarabank.com

Date & Time of E-auction : 17.06.2026 From 11.30 A.M. to 1:30 P.M., Last Date of EMD : 16.06.2026 up to 5:00 P.M.

-t Terms & Conditlons 1-
The assets will bae =old in “as is where is" , "as is what is” and “whatever there is" condition.
The asset will nat be sald below the Resenee Price;

Auctian/bidding shall onfy by “enline electronic mode” through the website of the service pravider i e BAANKNET.com (https:/ibaanknet.com/)

EMD amount of 10% of the Reserve Price is o be deposiled in E-Wallet of Mis. PSB Alliance Private Limited [BAANKNET.com (hitps.//baanknet.comi]]
portal directly or by ganerating the Challan therein to deposil the EMD through RTGS f MEFT in the account delzils as mentioned in tha eaid challan on or befara

6. The contact details of he senvice provider W's, PSB Alllance Pyl Lid, [BAANENET.com (hitps:baanknet.coml}], Contact Mos, T0466 12345/ 63549 10172
{82912 20220 [ 9E922 19848 | 8180205051, E-mail 1D : support. BAANKNET @ipsballiance.com

T, The assets can be Inspected from 08.06.2026 to 12,06.2026 between 12.00 Noon to 4.00 P.M, afier consulting branch officials,

B. The sucoessful purchaser § highest bidder shall deposit 25% of the sale price (inclesive of EMD already paid), immediately on declarateon ol highest | successiul
and the balance T5% of the sale proceads will be paid within 15 days from tha date of confirmation of sala. If the sueccassiul bidder / purchaser fails to pay tha

9. All charges for stamp doly and reglsiration charges, any statutory dues | rales’ taxes | registration fee / miscellanscus expenses’ govemment dues! dues of
any auibonly atc, As apphcable shall be borme by the stccessiul bidder | purchaset only,

10, This is also & notice to the borroawer and guaraniorns of the abowve said loan about holding of auction sale an the above mentioned date, time and venue, i their

11. The borrower | guarantor are heraby nofified 1o pay the sum as mantonad abova along wilh uplo date interest and ancillary adpansas befors the dale of eawction,
failing which the propery will be auctioned/sold and balances dues, if any with interest and cost.

12. Bank rézerves is right lo.accepl [ refect any or all of the offers or bid's so recefied or cancel the sale withoul assigning any reason thereaf,

Date : 11.05.2026 / Place : Kolkata

Authorised Officer { Canara Bank

The asset will not be sakd below the Ressrve Prica.

R

18.06. 2026 till 5.00 P.M.

sale price as statad above, the deposit made by him shall ba fordfeiisd,

oilstanding dues are not paid in full,

13. Furlher details available on Canara Bank website www.canarabank.com

Date & Time of E-auction : 19.06.2026 From 11.30 A.M. to 1:30 P.M., Last Date of EMD : 18.06.2026 up to 5:00 P.M.

- : Terms & Conditions ;-
Thie assels will ba seld In“as is where is8” , "as is what is” and "“whatever thera is” condilion,

I case ol single bidder, the bidder f purchaser has fo bld with-an incremani
Auction'bidding shall only by "online electronic mede” through the website of the service provider i e BAANKNET.com (hitps:Nbaanknet.com/)

EMD-amount of 10% of the Reserve Price i3 (o be deposited in E-Wallet of Mis. PSB Alliance Private Limited [BAANKNET.com (hitps:ibaanknet.comd)]
porlal deacily or by generating the Challan (herain 1o deposil the EMD through BTGE / NEFT in the accouni dalails &s mentionaed in the sad challan on or bafora

6. The contact detalls of the service provider Mis, PSB Alllance Py, Lid, [BAANKNET.com (hitps:Mbaanknet.coml)], Contact Nos, T0466 12345 / 63549 10172
{ B2912 20220 7 98922 19848 | 8160205051, E-mail ID : support BAANKNET@psballiance.com

T. The assets can be inspacted from 10.06,2026 to 16.06.2026 between 12.00 HNoon to 4.00 P.M. after consulting branch officials,

B. The successiul purchaser § highest bidder shall deposit 25% of the sate price (nclusive of EMD already paid), immediately on declaration of highest fsuccessiul
ard the balanca 75% of the sale proceads will be paid wilhin 15 days rom the dale of confirmation of sale. If the successiul bedder J purchaser fails topay the

9. All charges for stamp duty and regisiration charges, any statutory dues | rates! taxes ! regsiralion fes ¢ miscelanecsus expenses’ government dues! dues of
any aulhority elc. As applicable shall be borne by the successiul bidder | purchaser only,

10, This is also a notice fo the borrower and guarantors of the ahove said loan about holding of auction sale an the above mentioned date, tima and vanue, if thair

11. The borrower / guarantor are heraby nolified o pay the sum-as meantioned above along with upts date interest and anciltary expenses before the date of eauction,
failimg which the property will be auctioned/sold and balances dues, if any with intaresl and cost.

12, Bank reserves its night 1oaccept | reject any or all of the offers or bid's so received or cancel the sale without assigning any reason theseof

Date : 11.05.2026 / Place : Kolkata

Authorised Oficer / Canara Bank

Regd.off: 11, Crooked Lane, First Floor Room Mo. 7 P.5.- Hare Strest
iHalkala- FO00ED
Corp. off: 81, Functional Industrial Estate Patpargan), Dalfhi 110062
CIN: LES229WE1990PLCD48280,
Webaite ' www mehl.coin, Emall: infod@mehl coin

MARDA COMMERCIAL & HOLDINGS LIMITED

EXTRACT OF AUDITED FINAMCIAL RESULTS FOR THE QUARTER &
FINAMNCIAL YEAR EMDED MARCH 31, 2026
(. in Lakhs except shares data)

5 Cluarter Ended Year Ended

ra Particulars 31,03,2026 | 31.12.2025 [31.03.2028 | 31.02.2026]31.03.2025

Audited | Unaudited | Audited |  Audited|  Aucdited

1 |Tatal Incoms from
Dparations

2 |Mat Profit ! {Loss) for the
perod (befora Tax,
Exceptional andy

or Extracrdinany items)

3 Mt Profid / {Loss) far the
period before tax {after
Excaplional and/

ar Extracrdinary items]

4 |Mat Profit ! {Loss) Tar tha
period after fax (after
Excaplional and/

ar Extracrdinary items)

& |Total Comprahansie
Irecamme for the period
[Comprising Prafit |/ [Loss)
for the panod (after 1ax)
and Oiher Comprehansive
Incomnes {Aftar tax ]

Equity Share Capital

7 |Resarves [axcluding
Revaiuation Resane) -
8 |Earnings per shara (face
value of Rs. 100 aach, no
annuafisad for guartarly
fequerea):

[a) Basic (Rs.) (0.28) 0. 035}  (0.01) 0458
by Diuted iRz} [(1.88) SRy 0.35) 0.01) 2q

I
oy 3074 23.39] 178BO] 193.30

11.85 0.2

-1

(140.65) (38.04)

{(140.65)|  11.85 021 (39.04)

(87 .86) .80 3479 (120 a4

(821
1,000.06

146,21
1.000:06

(382 25)
1,000.08

34.79| (295 59)
1,000.08| 1,000.08

Fa

4. 333.93) 4628 .53

e —n 202 . ZONAL OFFICE : KOLKATA CENTRAL
ALLAHABAD 2nd & 3rd Floor, Kalkata - 700 001

MNOTICE FOR REMOVAL OF ARTICLES FROM MORTGAGED PROPERTY

OF A/C. M/&. PAUL TEXTILES, PAIKPARA BRANCH

Date : 12.05.2026

We have taken possession of property of Smt. Bratati Paul, Wio. Sr Kuntzl Paul
sHualed al Mouza - Adadaha - Kamarbatl, JL. Mo, 1, B.5. No. 12, Towa Ma. 173
of collecior of North 24 Parganas, Sabek Khatian Mo, 1185, R.5, Khatian Mo,
3028, Comprised and conlained in FLS. Dag Mo. 3374 at Ward Mo, 11, Holding
MNa. 1045, Premises Mo 64 of Shibapada Paul Pally, P.5. - Belghoria, Morth 24
Parganas under Sacfion 13(4) of the Securittealan and Recanstruction of Financial
Agsets and Enforcement of Securily interest Act, 2002 (No.3 of 2002) and the
Security interest (Enforcement) RBules, 2002 on 8th day of April, 2025 by Sri
Kuntal Bose, WBCS(EXE), Executive Magistrate, in the office of the Sub
Dhivisional Officer, Barrackpore, Morth 24 Parganas under the said Act. Sr No.
Some household arlicles | goods are kepl out sida the Buddmg bul in the Vacan
area of the premises which are to be taken by the owner Smit. Bratali Paul in due
coursa. Bul tha owner failad o taka the aricles alter reminders and Mews Papear
publication

A5 per-order dated (05,02 2026 issued in TSA 16826 and the connected LAs,
publication was madea i newspaper 1o inlmala the Bormower Mis. Paul Textites,
io collect the arbicles lying in the mortgaged property but the same were not
coliected hance it is opan for the Bank to deal with the arlicles in accordance
with law

In accordances to the said crdar, please reat this a2 2 final reminder fo remowve
tha arficles immadataly rom the martgaged progerly within 15 dayes of this notice,
failing which, Bank shall proceed towards sale of the aricles and adjust the sale
proceads towards tha remaining outstanding loan dues without any further
reminders 10 you

Branch Manager

ANNEXURE - 2

derel da Canara Bank A

e b e e Ao e |

| [GaE e |

DEMAND NOTICE
Section 13(2)

CHALTIA BRANCH
NH-34, Chaltia, Dist - Murshidabad, West Bengal, Pin - 742 407

ANNEXURE - 3A

derer @ Canara Bank A

= w rEw & Faw a by L ey

I [

DEMAND NOTICE
Section 13(2)

TO BORROWER / GUARANTOR /| MORTGAGOR

Ref. : RO/BRMP/RELM 3(2)/PIJUSHI2026-2T/5 Date ; 20.04.2026
To,

Suchandra Mandal {Co-borrower), Wio. Late Pijush Hanti Ghosh {Borrower),
WVill - Palsanda Mara, P.O, - Palsanda, Mabagram MSD, Murshidabad, Weast
Bengal, Pin - 742 238,

Respecied Sir/ Madam

Sub, : Motice issued under Section 13(2) of the Securitization &
Reconstruction of Financial Assets & Enforcement of Securily Interest Act,
2002,

The undersigned bamg the Aulthorzed Oficer of Canara Bank, Chaltia Branch
(hereinafter referred to as “the Secured Credilor”™), appointad undar the
Securitisation and Reconstruction of Financial Assets and Enforcemeant of Security
Interest Act, 2002, (hereinafier referred a3 the "Act™) do hereby isaue this notice
to you as under :

That Mr. Pljushkanti Ghosh (hereinafier referred to as “the Borrower”, Now
Deceased) & Mrs, Suchandra Mandal (hereinafier referred to as “the
Co- Borrower") have avalled credit facility / facilittes and lighilities are stated in
the Schedule & & C hareunder and has entered into the security agreameant's
in favowr of the securad craditor, Whils availing the said financial assistanca, you
hava axprassly undartakan lo rapay the loan amount's in accordance wilh ha
lerms and condiions of the above meationsd agraaments

You {Tha person mantioned in Schedule B) are also entered in ta agreeameants
against the secured assets which are datailed in Schedule B hereundear.

SCHEDULE -A & C
[Details of the Cradit Facilitylies availed by tha Borrower]

Mot The above |5 an extract af the detailed lomat of the Financal Resulls for tha
guarter and year ended March 31, 2026, filed with the Stock Exchanga. Tha full
format of the Financial FResulls s avaialable on the website of the Siock Exchange
‘www.cse-india.com’ and on Company's wabsite v mchlcoin’;

Eh-: For Marda Commaercial & Holdings Limited

Sdi-
Daulat Ram Aganaal
Place : New Dalhi =}

Managing Director

Date : 11.05.2026 - DIN: 00586956
SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT

[Reguiaticn 14 of the Insolvency and Bankrupicy Board of India
[Voluntary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF BDS COMSLULTANCY PRIVATE LIMITED

1. MAME OF CORPORATE PERSON
2. DATE OF INCORPORATION OF
_CORPORATE PERSON
1. AUTHORITY UNMDER WHICH
CORPORATE PERSONM 3
_INCORPORATED ! REGISTERED.
4. CORPORATE IDENTITY NUMBER
LIMITED LIABILITY IDENTITY NUMBER
OF CORPORATE PERSON _
5, ADDRESS OF THE REGISTERED OFFIGE
AND PRIMCIFAL OFFICE (IF ANY) OF
_CORPORATE PERSCN
£ LISUIDATION COMMENCEMENT
_DATE OF CORPORATE PERSON
7. | NAME, ADDRESS, EMAIL ADDRESS,
TELEPHOME NUMBER AND THE
REGISTRATION NUMBER OF THE
LICUIDATOR

| BOS Consullancy Privale Limilad

| 23022011

| Ministry of Carporate Afairs - ROC Kokata-1
US3000WB2011PTC 158629

d, Tilak Road, 1=1 Foor, Kolkats,
Wesl Bangal, Indiz, 700328

| 10a20m

C5 Anil Kumar Dibay
Merkdian Splendora, Towes [, Flat Mo, 4F,
B4 Umakant San Lana, Kolkata-T000350
Cortact: 98830 39240
ard@mardaassaciates in
Registration No.: IBBIPA-00 20P-NO1187
2022-2023114.249
G026
(The daje shouwtd be within 30 days from
the ligudabon cammancamend dale)

B LAST DATE FOR SUBMISSION OF CLAIMS |

Motice is hereby given thal the BOS Consultancy Privale Limited has commencad walundany
ligudation on 1110520285, The slakebolders of BDS Consufiency Prvats Limiked are hareby
called upoa b submit & proof of thair clasms, on or befora VGG 2026 1o the liguedator 1 1he
address mentoned againstitam ¥, The fnancis credibars shall submil their peaof of claims by
electronic maans only, All other staxeholdars may submit the proafl of claems i persan, by post or
by elackranicmeans.  Submiszion of false or misleading proofs of daim shall afirsct panaliies,
Anil Kumar Dubsy
Woluntary Liguidator- BDS Consultancy Private Limiled

Regisiration No.: IBBIIPA-002NP-NOVIET2022-2023/ 14245

Dates 12.05. 2026
Place: Kolkala

Indian Bank, Paikpara Branch Mature of Loan | Laan Amount Liability with Interast Rate of
{Loan Alc. Mo.) {in Rs.} as on 28.02.2026 Interast
DCB Bank Ltd. Housing Loan | Rs. 56,00,000.00 Rs. 518507799 B.05%

Registered Office : 6th Floor, Tower A,
Peninsula Business Park, Senapati Bapat Marg,

DCB BANK
Lower Parel, Mumbai — 400013

POSSESSION NOTICE

The undersigned being the authorized officer of the DCB Bank Ltd., under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest (54 of 2002) and in
exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice on below mentioned dates calling upon the
borrowers (Borrower's and Go-Borrower's) to repay the amount mentioned in the notice as
detailed below in tabular form with further interest thereon from within 60 days from the date of
receipt of the said notice.

The Borrower and Go-Borrower having failed to repay the amount, notice is hereby given to the
borrower, Co-Borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under sub-section
(4) of section 13 of Act read with rule 8 also r/w section 14(1) of the Security Interest Rules 2002
on as mentioned here below.

The Borrower, Co-Borrower in particular and the public in general is hereby cautioned not to deal
with the property (Description of the immovable Property) and any dealings with the property
will be subject to the charge of the DCB Bank Ltd., for respective amount as mentioned here
below.

The Borrower's attention is invited to provisions of Sub-section (8) of Section 13 of the act, in
respect of time available, to redeem the secured assets.

1957 38330000:010) Plus Apgliceble rate of inferest and other

charges from 28,02 2026

Symbolic Possession Date : 07th May, 2026

Demand Notice Dated : | 07-02-2026

Name of Borrower(s)
and Co-bhorrower(s) :

MR. UTTAM MAITY, MS. INDRANI MAITY AND
M/S. SHYAMA HOSIERY REPBY.MR. UTTAM MAITY

Loan Account Number : | DRBLGAR00515936

The above sasd loan [ cradit facilifies are duly securad by sway of mortgage of the
assels more spacifically describad in the Schedule B hareunder, by virlue of the
ralevant documents execubad by you i our favodr. Sinca you had failed Lo
discharge your liahilfties a8 per tha tarms and condibons sfipulated, the Bank has
classifed the debt as Non Performing Asset (NPA) as on 28.02.2026. Hence,
wa heraby issus this nolice o you under-Section 13H2) of the subject Act calling
upan you to discharge the entire liability of Rs, 51,85,877.98 (Rupees Fifty One
Lakhs Eighty Frve Thousand Mine Hundred Seventy Seven and Ninty Nine Paise
only) as om 28.02.2026, together with further interest and incidental expenses
and costs within Sixdy (B0) days from the date of the notice, falling which we: shall
exercise all or-any of the righis under Section 13(4) of the subject Act
Furthes, you are hereby resfrained from dealing with any of the Secured Assets
mentioned in Schedule: B in any manner whalseaver, without aur prior consent,
This ia without prejudice to any other rights available 1o us under ihe subject Act
andior any ather law in Force.
Your attention is invited o provisions of Sub-section (8} of Section 13 of the
SARFAES! Act in raspect of time available, to redeem the Secured Asseis,
The Demand Notice had also baen issued o you by Ragistered Post wilh Ack
al your last knowen address avadable in the Branch racord.
SCHEDULE - B

-: DETAILS OF SECURITY ASSET :-
All that part and parcal of Land and Bullding (G+¥) situated al Mouza - Khagra
Jaychandra, J.L Mo, 85 under Barhampur Municipality, Holding Mo, 135, Amar
Chakrabarty Road {Sauth), Ward Mo. 17, Khats No. 3181, Piot No. RS 9&2T2,
LR 307, Area 03 Decimal, Kind Ban. Name of Title Holder : Pijushkanti Ghosh.
Boundaries : Morth - Rasta, South - House of Sujoy Foy, East - House of
Nripendra Math Saha, Weast - House of Matal Pada Saha

Mote : Earlier 13(2) Notice dated 24.03.2026 stands Withdrawn

Date : 20.04. 2026 Authorized Officer
Place : Challia Canara Bank

CHALTIA BRANCH

TO LEGAL HEIR OF DECEASED BORROWER / GUARANTOR / MORTGAGOR

Ref. : ROVBRMP/RELMI{2)/PJUSH2026-2T716 Date : 20.04.2026

To,

1. Suchandra Mandal (Co-borrower /| Legal Heir of Deceased Borrower
Pijushkanti Ghosh), W/'o. Pijush Kanti Ghosh, Vil - Palsanda More, PO -
Palsanda, Mabagram M3D, Murshidabad, West Bangal, Pin - 742 238

2. Privashu Ghosh (Legal Heir of Deceased Borrower Pijushkanti Ghash),
Represented By Mrs. Suchandra Mandal (Mother / Guardlan), 5o, Late
Fijushkanti Ghozh, Palsanda Maore, Patsanda, Murshidabad, West Bengal, Pin-
42238

Respected Sir [ Madam,

Sub. : Motice issued wnder Section 13(2) of the Securitisation &

Reconstruction of Financial Assets & Enforcement of Security Interest Act,

2002.

The undersigned being the Authorzed Officer of Canara Bank, Chaltia Branch

{hereinafter referred to as “the Secured Creditor™), appointed undar {he

Securfisalion and Reconsinection of Financal Assels and Enforcament of Securiby

Interast Act, 2002, (hereirafter raferred as the "AC") do hereby issue this notice

Lo you as under |

“ou are aware that Mr. Pijushkanti Ghosh (hereinafter referred to as “the

Bommower" Mow Deceased) have availled cradit facility / facifities and Habilities

are stated in the Schedula A & C hersundar and have anlored inte the securily

agraemant’s in favour of the secured credilor by securing the properties Mentionesd
in Schedule B. In terms of the sald Agreement he had availed the financial
assistance with an express underiaking that they shall repay the said amounts
in accordance with the terms-and conditions of the above said agreaements

We Dbserved that the Borrower is Deceased,

You are awara that after the death of Barrawer, as his Legal Heir, you are liahla

far payment an demand of all moneys and dischargs all obligatans and Rabilifies

aaing of ncurrad 10 our bank by the Bormawnar for cradit faclities up to the lirit
of Rs. 51,85,977.99 (Rupees Fifty One Lakhs Eighty Five Thousand MNine Hundred

Seventy Seven and Ninty Mine Paise only) with interest there an,

SCHEDULE-A&C

[Details of the Credit Facilitylies availed by the Borrower]

Rs. 14,88,739.00 (Rupees Fourteen Lakh Eighty Eight Thousand
Seven Hundred Thirty Nine Only) as on 07th February 2026

Total Outstanding
Amount :

Description of the Inmovable Property - ALL THAT PIECE AND PARCEL OF LAND MEASURING
ABOUT 1 COTTAH 8 CHITTACKS BE THE SAME A LITTLE MORE OR LESS TOGETHER WITH
TWO STORIED RESIDENTIAL CUM COMMERCIAL BUILDING STANDING THEREON,
MEASURING ABOUT 1888 SQ. FT. (GROUND FLOOR MEASURING ABOUT 902 SQ. FT. AND
FIRST FLOOR MEASURING ABOUT 986 SQ. FT.) COMPRISED IN MOUZA - GANGANAGAR, J. L.
NO. 49, R. S. NO. 1, TOUZI NO. 568, APPERTAINING TO R. S. KHATIAN NOS. 28 & 29, L. R.
KHATIANNO. 689, UNDERR. S. & L.R. DAG NO. 302/647,P. S. - AIRPORT, BEING HOLDING NO.
33/A/2, SCOUT PARA, KOLKATA - 700132, WARD NO. 26, WITHIN THE AMBIT OF
MADHYAMGRAM MUNICIPALITY, DISTRICT - 24 PARGANAS (NORTH), WHICH IS BUTTED
AND BOUNDED AS - ON THE NORTH : PROPERTY OF SANJAY SINGH UNDER DAG NO.
3027647, ON THE SOUTH : DAG NO. 301, ON THE EAST : DAG NO. 304, ON THE WEST : CANAL
BANK COMMON MASSAGE. (The Secured Assets)

SBlI GOSANIMARI BRANCH (7000) IeinleiTi 2
Gosaniman, Dinhata Road, Binhata-l Block, Cooch Bahes,
Pincode: F36145. Email - shi. 0T000Eshi.comn
some indivibuals/persons who had availed Gold Loans from SBl Gosanimari
Branch, by pledging gold ormmaments, have defaulted in repaying as per
schadule. Who have not properly responded to the notice / nolicas or the
notica returnad undelivered in these circumstances, it has been decided by
the competent Authonty that if the gold loanis)is ! are not liguidated before
20.05.2026 bank will sale the pledge arnaments without further notice of the
previpus day, the day of auction, pledged ormaments will be publicly
auctioned atunder mentioned time and date at the branch premises/ Gold
Huty, without further notice. All expenses incurred in this connection will be
borne by the borrowers. Bank reserves the right to postpone/withdraw the
auction at.any Ume and stop the auction in the middie. Successful biddar

can pay the full amount and oblain pessesslon ol ornameants.

AUCTION NOTICE

Nature of Loan | Loan Amount Liability with Interest Rate of
(Loan &le, No.) linm Rs.) as on 28.02.2026 Interest
Housing Loan Rs. 56,00.000.00 Rs. 51.05,577.540 B.0E%Y:
(95T 39330000010) Pius Applicable rabe of interast and e

charges fram 28 02,2026

The above said loan [ eredit faciliies are duly secured by way of marigage of the
assels more specifically described in the Schedule B heraunder, by virlue of the
relevant documenls executed by you in our favour, Since vou had falled o
discharge vour liabdities as per the terms and conditions stipulated, tha Bank has
classifed the debt as Non Performing Asset (NPA) as on 28.02.2026. Hence,
we hereby issue this notice to you under Section 13(2) of the subject Act calling
upon yod to discharge the enfire habilily of Rs. 51,85 877.98 (Rupees Fifty One
Lakhs Ekghty Five Thausand Mine Hundred Sevenly Saven and Minly Nine Paise
only) a5 on 28.02. 2026, logathar wilh furher inferes] and incidenial expensas
and costs within Sixty (600 days from the date of the notice; Tailing which we shall
exercize all or any of the rights under Section 1304} of the subject Act
Further, youw ara haraby restrained from dealing with any of the Sacured Assats
meniiohed in Schedule B In any manner whalsoaver, wilhoul cur prior consenl.
This iz withoul prejudice le-any other rfighls avallable to us under the subject Act
andior any other law in Force
Your attention es envited to provisions of Sub-section (B) of Section 13 of the
SARFAES!IAcL, In respect ol ime avallable, 1o redeam the Sacured Assels.
The Demand Notice had also been issued 1o you by Registered Paost with Ack
at your last known address available in the Branch record.
SCHEDULE -B

= DETAILS OF SECURITY ASSET :-
Adl that part and parcel of Land and Bullding {G=2} situated at Mouza - Khagra
Jovchandra, J.L Mo, 95 under Barhampur Municpality, Hodding MNo. 135, Amar
Chakraborty Road (South), Ward No. 17, Khata Mo_ 3181, Plot Mo, RS 86272,
LR 307, Area 03 Decimal, Kind Bari, Mame of Title Holder : Pijushkanti Ghosh.
Boundaries : Marlh - Rasta, Soulh - House of Sujoy Roy, East - Housa of
Mripendra Math Saha, Wes! - Housa of Melai Pada Saha,

Note : Earlier 13(2) Notice dated 24.03.2026 stands Withdrawn

Authorized Officer
Canara Bank

Date : 20.04,2026
Place : Chaltia

= . : APPENDIX - IV
si5a dab 6 Indian Bank POSSESSION NOTICE
4\ TemeTaT= ALLAHABAD (For immovahie Property)

ZONAL OFFICE : KOLKATA CENTRAL
14, India Exchange Place, Znd & 3rd Floor, Kolkata - T00 001

Date : 12th May, 2026
Place : North 24 Parganas

For DCB Bank Ltd.
Authorized Officer

SBI DURGANAGAR BRANCH (17364) TS
18, Mahajati Read, P.0.- taigacha, i X
Kolkata - 700079

Some indivibuals/persons who had availed Gold Loans from SBI
Durganagar Branch, by pledging gold ormaments, have defaulted in
repaying as perschedule. Wha have not properly responded to the nofice
! notices arthe notice returned undealivered in these circumstances, it has
been decided by the competent Authonty that if the gold loan(s) is / are
not liguidated before 20.05.2026 bank will sale the pledge ormamanis
without further notice of the previous day, the day of auction, pledged
crnaments will ba publicly auctioned at under mentioned tima and date at
the branch premises! Gold Hub, without further notice, All expenses
incurred in this connection will be borne by the borrowers. Bank reserves
the right to postpone/withdraw the auction at any time and stop the
auction in the middle. Successful bidder can pay the full amount and
obtain possession of ornaments

AUCTION NOTICE

SBI GOSANIMARI BRANCH (7000) [NIREAE
Gasaniman, Dinhala Road, Dirhata-1 Block. Cooch Bakar,
Pincoda: 735145, Email ; sbi.07000Esbl.con

Sama indivibuals/parsons who had availed Gold Loans from SBI Gosanimari
Branch, by pledging gold ornaments, have defaulted in repaying as per
schedule, Whao have not propedy responded fo the notice | notices or the
notice returned undelivered in these circumstances, it has been decided by
the competent Authority that if the gold loan(s) is/ are nct liguidated before
20.05.2026 bank will sale the pledge ornamenis without further notice of the
previous day, the day of auction, pledged ormaments will be publicly
auctionad at under mentioned time and date al the branch premizes! Gold
Hub, withoul further nolice. All expenses incurred in this connection will be
bome by the borrowers. Bank resaryves the righl o postiponadwithdraw tha
auclion al any ime and stop the auction in the middla. Succassiul bidder
can pay the full amount and obtain possession of ormaments

AUCTION BOTICE

51.| Date of | Proposed | Purity Weight No. of
MNo.| Auction Time (Carat) of Gold Items
of Auction Ornaments (Gms.)
1. |20.05.2026 | 04,00 PM 18K | Gr. Wt 41.64 Gms |3 ;cg r:lnE;ﬁHLME
to 05.00 PR Mot Wt 37.30 Gms 1 PC EAR RING
3PCS FINGER
RING BROKEN

Date : 12.05.2026 Authorised officer

Place : Gosaniman SBI GOSANIMARI BRANCH

SBI GOSANIMARI BRANCH (7000) bRl 8

Gosanirmarl, Dnkala Boad, Dinhala-| Bleck, Cooch Behar
Pincode: 736145, Email @ sbLO0T00NEDsbLco.in

Some indivibuals/parsons who had availed Gold Loans from SBI Gosanimari
Branch, by pledging gold omaments, have defaulted in repaying as per
schedula. Who have not proparly respondad to the nobice / nolices or tha
notice returned undeliverad in thesa circumistancas, (Ehas bean decidad by
tha competent Autharity that if the gold loan(s) is [ are not liquidated hefara
20.05.2026 bank will sale the pladge emameants withaut furthar notica of tha
previous: day, the day of auction, pledged ornamenis will ba publicly
auctioned at undar menticned ime and date al tha branch premisas! Gold
Hub, withaul further notice. All expensas incumad in this cannection will ba
borne by the borrowers. Bank resarves tha righl la postpanafwithdraw thea
auction at any ime and stop the auction-in the middie. Succassful biddear
can pay tha full amount and ablam passession of arnaments.

ALICTION NOTICE

5l.| Date of | Proposed | Puri Weight No. of
Mo.| Auction Tima [Carat) of Gold items
of Auction Omaments [Gms.)
20.05.2026 1 PC GHAIN
1. 04.00 P 18K Gr, Wi, 24.7T Gms € PAS EAR RING
to 05.00 P-M Net Wt. 30.10 Gms |3 pes FINGER
RING
4 PCE PAAT
Duate | 12.05.2026 Authorised officar
Place : Gosanimari 5Bl GOSANIMARI BRANCH

Sl.| Date of | Proposed | Purity Weight Mo, of
MNo.| Auction Time (Carat) of Gold Items
of Auction Ornaments (Gms.)
1, |20.05.2026 | 04,00 P.M 22K | Gr. WL 14940 Gms | 1 PC Meckiace
to G500 P Met Wi 10.500 Gms

Date : 12.05.2026
Place : Durganagar

Authorised officer
SEI DURGANAGAR BRANCH

FHFor All

@ < C=all =

5l.| Date of | Proposed Purity Weight Mo, of

MNo.| Auction Tima (Carat) of Gaold ltams
of Auction Omamenis (Gms,)

1. |20.05.2026 | 04.00 P.M Gr. Wt. 21,88 Gms |2 PCS CHAIN

2 PCS EAR RING
1PC FINGER RING
1 PG LOCKET

to 05.00 P.M 18K et Wi, 15.40 Gms

Date : 12.05 2026
Place ; Gosanimari

Authorised officer
5Bl GOSANIMARI BRANCH

Advertisemrment Booking

OB IF3O60067 7435, 70003319424
epap:—:r.financiaiexpresshcunb . .

Kolkata

[Under Rule 8{1) of Security Interest (Enforcement) Rules, 2002]
Whiaraas |

The wndersigned being the Authorzed Cfficer of the Indian Bank under the
Securifization and Reconstrection of Financial Assets and Enforcement of Security
Interest Act and in exercise of powers conferred under Seclion 13{12) read with
Rule 3 of the Securify Interast (Enforcement) Rulas, 2002 issued a Demand
MNotice Dated 19.12.2025 calling upon the Borrowers & (1) Mrs. Rakhi Das,
Wio. Bubhrajil Das (Borrower [ Guarantor / Mortgagor), Address @ Fial Mo, 34,
drd Floor, Parul Mibas, 121 Harakal Calony, PS5, - Dum Dam, Kolkafa - 700074,
Also at : 1Y, 5. H K.B Sarani, South Dum Dum, Paost Office - Motijhee!, Koikata-
00074 (2) Mr. Subhrajit Das, 5o Late Indrajit Das (Borrower [ Guarantor |
Mortgagor), Address : Fial Mo, 38, 3rd Floor, Parul Nibas, 121 Harakall Golony,
P.5. - ODum Dum, Kolkata - TE0074. Also at : 1/, 5.H.K.B Sarani, South Dum
Dum, Post Office - Matijheel, Kolkata - 700 074 having loan account with our
A. J. C. Bose Road Branch, Indian Bank, Lo repay the amaunl mentloned in
tha motics baing Rs. 28,36 690000 {Rupeas Twanly Eight Lakhs Thirly Sie Thousand
Six Hundrad Minety only) as on 18,12, 2025 within &0 days from the date of receipt
of the said notice.

Tha Borrower hawing failed to repay the amount, notice is hereby givan to the
borrower and the public in general that the undersigned has taken possession
of Ihe properly described herelin below in exercise of powers conferred on him
undear Secticn 1344} of tha said Acl read with Rubs 8 and 8 of the said rules, on
this Gth Day of May of the year 2026.

The Boesrowar i particular and tha public In ganaral is hofaby cautomned mol o
daal with tha proparty and any dealings with the proparty will ba subjact to the
charge of the Indlan Bank for an amount of Rs. 28,36,680.00 (Rupess Twenty
Eighl Lakhs Thirty Six Thousand Six Hundred Ninety only) as on 18.12.2025 and
intarast tharaan.

Attention of Borrower / Guarantor / Morgagor is also invited fo the provisions of
Section 13(8) of the SARFAESI Act regarding redemplion of the secured assels.

Description of the Immovable Property : All that one seli contained residential
flat the third floor, vide Flat Mo, 3A, measuring about 788 Sg.f. super bullt up
area more or less {.e coverad area plus proporlicnate share of stal plus
propeartionate share of sarvice area) consisting of 2 Bad Room, 1 Dinimg Cum
Kitchen, 1 Bath & Frivy, 1 Balcony logether with proporionate common areas
at Holdimg Mo 97 fold), 121 (Mew) Harakali Colony, P.5. - Dum Dim, Rolkata -
700 074, Ward Mo. 15 under South Dum Dum Muricipabily, in the District of 24
Farganas {North), knows as Parul Nibas standing in the name of Rakhi Das
and Subhrajit Das. Property Butted & Bounded by (As per Deed) : On the
MNorth @ Municipal Drain, On the Scuth | 12 FL wide Colony Road, On the Easl :
House af Samir Mitra, On the West | Chhaya Mesr Apartmant,

Date ; 06.05. 2026 Authorised Officar
Place - Kolkata Indian Bank
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